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|Notfn. No. F. 16-1-84-XX1-B, dated 27-2-1985; Published in M.P.
Mjpatra (Asadharan), d. 28-2-1985, p. 504|
As amended by the following Notifications: —
1. No. F-16-3-85-XXI-B, d. 28-1-1986; Published in M.P. Rajpatra
sadharan), d. 1-2-1986, p. 162-63;

2, No, F-16-4-86-XXI-B. d. 25-5-1987; Published in M.P. Rajpatra
psadharan), d. 26-5-1987, p. 1240; w.e.l. 1-3-1985;

3. No. F-16-4-1987-XXI-B, d. 27-10-1987; Published in M.P. Raj-
atra (Asadharan) d. 28-10-1987, p. 1918, w.e.[. 1-3-1985;
. 4. No. F. 16-7-95-XXI-BI(ll), dated 5-1-1996; Published in M.P.
ajpatra (Asadharan), dated 5-1-1996, p. 18; and

5. No. F. 16-4-97-XXI-B(Il), dated 3-11-1997; Published in M.P.
ajpatra (Asadharan), dated 4-11-1097, p. 1158,
Hnte -In the footnotles, appearing hereinafter, the amending
ifications are referred Lo by serial No, as given to them above.
| In exercise of the powers conferred by section 29 of the Madhya
' Madhyastham Adhikaran Adhiniyam, 1983 (No. 29 of 1983),
e State Government hereby makes the following rules, namely:—
~ 1. Short title.-These rules may be called the Madhya Pradesh
ladhyastham Adhikaran Niyam, 1984,
. 2. Definitions.-In these rules, unless the context otherwise re-

(a] 'Act’ means the Madhya Pradesh Madhyvastham Adhikaran
Adhiniyam, 1983 (No. 29 of 1983);

[b) 'Form" means a form appended to these rules;




490 MADHYASTHAM ADHIKARAN NIYAM, 1984

(e} ‘Schedule’ means a Schedule appended to these rules:
(d) "Section’ means section of the Act, '

3. Salary of Chairman and member.-(1) When Chairman of mem-
ber of the tribunal, at the time of his appaintment as such, is a Judge
of the High Court, District Judge, Commissioner or Chief Engineer, he
shall be entitled to the same pay and allowances as admissible to him
as a judge of the High Court, District Judge, Commissioner, or Chief
Engineer in their respective scales of pay and allowances, as the case
may be;

'[Provided that the Distriet Judge, Commissioner or Chief En-

gineer, shall be entitled to get pay not less than the pay in th
sanctioned pay scale of a member,) Gkl

?(2) When Chairman of the Tribunal at the time of his appointment
as such, is a retired Judge of the High Court and is in recelpt of or has
become entitled to receive any retirement benefits hy way of pension,
gratuity or otherwise, he shall be entitled to such monthly pay (includ-
ing dearness allowance) as was admissible to him at the time of
retirement as Judge of the High Court and all such other allowances
as are admissible from time to time to a sitting Judge of the High Court,
minus pension (including any portion of pension which may have been
commuted) and the pension equivalent of other retirement benelits, if
any, as his pay and allowances.]

3((3) When Member of the Tribunal at the time of his appointment
as such, is a retired District Judge, Commissioner or Chief Engineer
and is in receipt of or has become entitled to receive any retirement
benefits by way of pension, gratuity or otherwise, he shall be entitled
to the last pay drawn and dearness pay and dearness allowance,
interim relief and such other benefits appropriate to the last pay at the
rates admissible from time to time to a District Judge, Commissioner
or Chief-Engineer respectively, minus pension (including any portion
of pension which may have been commuted) and the pension
e.-qullva.lent of other retirement benefits if any as his pay and allowan-
cesl

4[Provided that such amount shall not be less than the pay admis-
sible in the sanctioned pay scale applicable to a member minus
pension. |

4. Continuance as Chairman or member after his retirement
from the parent post.-When, Chairman or member of the tribunal, at
the time of his appointment as such was a judge of the High Court,
District Judge. Commissioner or Chief Engineer and during his tenure
of Chairman or member, he retires from the post of a Judge of the High
i H‘r.r;dso Ins. by No. 5, dated 4-11- 1967, - '

Sub-rules (2} and (3), subs. for sub-rule (2) by No, 1, d. 28-1-

No. 2. d. 25-5-1987 and sub-rule {2} again gﬁbﬁ?b}f Nao, 3, d. lﬁﬁw’ﬂ?um o
3 Sub-rules (2] and (3). subs, for sub-rule (2) by No. 1, d. 28-1- 1984, again subs, by

No. 2, d. 25-5-1987 and sub-rule (2) again Subs. by No. 3. d. 27-10- | DRT,

4 Proviso ins, by No. 5. dated 4-11-1997
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Court, District Judge, Commissioner or Chief Engineer as the case
may be in accordance with the terms and conditions applicable to him

r to his appointment as Chalrman or member, he shall continue
as such till the completion of his tenure, and from the date of retire-
ment his pay 'land allowances] shall be governed in accordance with
the provisions of these rules as If he is appointed as Chairman or
member after his retirement from the post of a Judge of the High Court,
District Judge. Commissioner or Chief Engineer, as the case may be,
in accordance with rule 3 above,

25, Perquisites.-[(1)] The Chairman shall be entitled to such
perquisites as are admissible to a Judge of the High Court:

Provided that he shall not be entitled to any perquisite, if any other
facility in lieu thereof is provided to him by the State Government,

41(2) Members shall be paid such other perquisites as may be
determined by the State Government.|

6. Conditions of service.-Chairman and members shall be
governed by the same condition of service as are applicable to the prior
of their appointment as such.

7. Reference.-(1) Relerence shall be made by a petition in form A.

(2) The person making the petition shall be called the petitioner
and any person served with notice thereof shall be called the respon-
dent,

(3) Every petition shall be divided in to paragraphs numbered
consecutively and shall contain brief contents of the contract, differen-
ces and nature thereof, relief asked for, valuation of the petition and
shall clearly specify the persons liable to be alfected thereby. with a list
of rellance of documents on which he seeks to base his claim.

B. Notice.-Notice under sub-section (4) of Section 8 shall be issued
to the respondent (Opposite Party) in form B’

9. Conditions for Inspection.-The records and documents form-
ing part of the record ol the case shall be open to inspection of all
parties or their agents or legal practitioners during office hours of the
tribunal subject to the Condition that—

(i) the inspection may be made at such place and under the
supervision of such officer as may be determined by the
Chairman;

(i) every person seecking inspection shall prior to taking inspec-
tion, enter the necessary particulars in the inspection book
kept for the purpose, including the time taken in inspection:

(1) the pen and ink should not be used. Pencil and paper may
be used but no marks shall be made on any record or paper
inspected. Any person infringing this condition may be

Subs, by No, 1, d. 28-1-1986. - -
Subs. by No. 1, d. 28-1-1986,

Renumbered by No. 2, d. 25-5-87.
4 Ins. by No. 2, d. 25-5- 1987.

= op —
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deprived by order of the tribunal of the right of s
tion for such period as it may direct. g uch inspee.

(iv) the applicant only shall be permitted to inspect r
§ ec
take noles or extract, 4 il

(v] the inspect on must be compl
pleted and the record returned
within the office hours of the day on which the record was
taken out for inspection.

(vi) [lailure to make inspection by the applicant within one week
from the date on which inspection was ardered, the order
shall lapse and no further inspection shall he allowed
without a fresh application.

10. Fees.-Fees for,—
(i) inspection of records and decuments:

(if) reference (Petition), affidavits, vakalatnama, documents and
other applications.

| T

[(ii) application for preparation of certified copies of award,
interim award, order, opinion, certificate, and record of
proceedings before the tribunal or bench thereof:

liv)] supply of copies of award, interim award and other docu-
ments; and

(v] process;
shall be as specified in the schedule]

2
[(2) All fees, except fees for reference petition, shall be levied by
means of court fees stamps.

[3) Fees for reference petition shall be paid by creditin
in Government Treasury, Vindhyachal, BIE:palbgnder Hefd”r?::-,a$?lggf
Stamps and Registration, 01-Stamps-Judicial, 101-Court fees realised
in stamps”, and the original challan with four photo copies thereofl
shall be annexed to the Reference petition.]

FORM-A
[See Rule 7)
FORM OF PETITION
Before the Arbitration Tribunal, Madhya Pradesh
Petition No.......coooevenirersmrennee 190 0n
In the matter of arbitration DELWRREL....iiiiisnimmmiininiiinallle
1 S SO AN L. cviiiresy PrOfEBBION..0vireersersarnnssnsens
PERlAEnt Of..... . o0cvsimiommsseeriveisisisiosis AL vt sstnes it Dis-
EEICL. .ovvcivirinnrsasinnsanssnsisnna.. Petitioner,
and

| Subs by No. 1. d. 28-1-1986. i -
2 Sub-rules [2) & (3] substituted by No. 4 d. 5-1-1996.

AEE..cvovoninssininas profession.............
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| AR DR P e resident
“ SUPTRORE SRy ¢ | (T | FRREROERE District................. Respondent.
1. The petitioner aforesaid entered into contract with the Respon-
dent above named on..... i
2. The contract provided that,.—
(1) |
(2] | (brief contents ol the contract)
(3) l
3. The following difference /s has/have arisen between the parties.

(1 |
(2] | (State the differences and nature thereof)

(3) |
4. The following documents are relied upon/attached.
(1
(2)
(3]
5. The valuation for the purposes of court fees Rs...and the amount
of court fees affixed.
6. The petitioner hereby prays that—
(1) The difference arising between the parties be settled and an
award in favour of the petitioner may be issued.
(2) any other relief which the tribunal considers fit and neces-
sary may be granted; and
(3) the cost of the petition may be allowed.

Datke......omominenss Petitioner.
Verification
Ik e e et B0 i resident of............... hereby
verify that the contents of paras............... 0. are true to the
best of my knowledge and belief.
Date....coceceinnes Petitioner.
FORM-B
(See Rule 8)
FORM OF NOTICE
In the matter of Arbitration between
Shrdaminiiiass S/0 Shrl,...commmniieensaciin: B€srirasines
profession..........coee resident of.......cccaiven Tehsil. ..cooomaive Dis-
Rebet. i Petitioner.
and
BHH. s S0 BT s nsss s IRl iy on sa s

profession............... resident of............... Tahsil..........c...s Dis-




494 MADHYASTHAM ADHIKARAN NIYAM, 1984

trict............... Respondent.
To,
ol

(Address)

Whereas the petitioner above named has on the............... day
Olasussisiivisisn FDuivisi presented the petition which has been numbered
and registered as petition No...............0f 19.........for deciding the
matter of differences arising between you and the petitioner with the
contract entered on the...............day of...............19...between him
and yourself and issuing an award accordingly.

You are hereby required to appear before the tribunal in person or
through your duly instructed agent or advocate ON.....crvnrss..day
of.....ccocveeees 19,8t ..... O’clock in the...noon to answer the differences
and you are directed to file reply to the said petition and to produce all
the documents upon which you intend to rely in support of your
defence on or before the said date.

Take notice that, in default of your appearance on the day before
mentioned, the petition will be heard and determined in your absence.

Given under my hand and the seal of the Tribunal, this........ ...
day of...............19.....

Registrar
SCHEDULE
(See Rule 10)
TABLE OF FEE
S. No. Description Fees
1. Petition (Reference) Fifty percent of the Ad-volorem

as mentioned in the table to
Article 1-A ol Schedule I of the
Court Fees Act, 1870 (No. VII of
1870) in its application to the
State of Madhya Pradesh.

2. Affidavit Same as prescribed by the High
Court in petition etc. before it.

3. Vakalatnama do

4. Documents do

5. Other applications do

6. Inspection of records and documents do

7. Application for preparation of certified do

copies of award, interfm award, order,
opinion, certificate and record of
proceedings before the tribunal or
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Bench thereof.

8. Supply of certified copies of award do
interim award and other documents

'[9.Process

do)
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MADHYA PRADESH MADHYASTHAM ADHIKARAN OFFICERS
AND SERVANTS SERVICES (RECRUITMENT AND OTHER
CONDITIONS OF SERVICE) RULES, 2002

Noti. No. 5722-XXI-B{ll), dated 6-8-2002, Pub. in M.P. Raj,

Constitution of India read with clause (d)
29 of the Madhya Pradesh Madhyastham

- Appointing authority's decision about the eligibility of
. Direct recruitment by competitive examination (except

List of candidates recommended by the Selection Commit-

, Pt
IV (Ga), dated 23-8-2002, p. 101, as amended by Notification dated
28-1-2005, pub. in M.P. Gaz., Pt. IV(ga) dated 11-2-2005. page 21.-In
exercise of the powers conferred by the proviso to Article 309 of the
of sub-section (2) of Section
Adhikaran Adhiniyam, 1983
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' Government hereby makes the following

1 ;.*_- lgﬁggintghih?ar;ruitmedt and conditions of service of the

nbers of the service of the Madhya Pradesh Madhyastham Ad-

aran, namely:-

1. Short title and commencement.-(1) These rules may be -:alledl

the Madhya Pradesh Madhyastham Adhikaran Officers and Servants

Bervices (Recrultment and Other Conditions of Service) Rules, 2002.

(2) They shall come into force with effect from the date of their

publication in the Madhya Pradesh Gazette.

- 2, Definition.-In these rules, unless the context otherwise re-

1 lmsr

. (a) "Act” means the Madhya Pradesh Madhyastham Adhikaran

Adhiniyam, 1983 (No. 29 of 1983); o

! Authority™ means the authority empowered

Ipp{{-)t;!.'lt tﬂ: ttt]r:E proviso ?:; sub-section (1) of Section 211 of the

Madhya Pradesh Madhyastham Adhikaran Adhiniyam, 1983;

{c) "Adhikaran® means the Madhya Pradesh Madhyastham Ad-

hikaran; ‘

(d) "Committee” means a Departmental Promotion Committee con-

stituted by the Appointing Authority from time to time;

(e) “Examination” means a competitive examination to be held for

recruitment of any post in the service under Rule 11;

(N “Government™ means the Government of Madhya Pradesh;

(g) “Governor” means the Governor of Madhya Pradesh: | :
Backward Classes” means other backward classes o

dﬂ;glsﬂa;h grpecm:rd by tge State Government vide Notification No.

F-8-5-XXV-4-84, dated the 26th December, 1984 as amended from

s tribe rt of or

" means any caste, race or or pa
Eml.lll;}: “:E;nt:l;ﬁs{if fﬂet::tﬂbe ageciﬂed as Scheduled castes with
respect to the State of Madhya Pradesh under Art. 341 of the Constitu-

tion of India;
(i) “Scheduled Tribes" means any tribe or tribal community or part

heduled
of or group within a tribe or tribal community, specified as Sc
'h‘tbm;m:tt];; respect to the State of Madhya Pradesh under Art. 342 of

the Constitution of India: ey
k) “Service™ means the Madhya Pradesh Madhyastham ran_l
Ser'::ric]e :i described for the posts shown in column (2) of Schedule-11;
() “Schedule” means a Schedule appended to these rules;

(m) “State” means the State of Madhya Pradesh.

3. Scope and application.-Without prejudice to the generality of

th ovisions contained in the Madhya Pradesh Civil Services
[G:nﬁ:nl Csuﬂ:muna of Service), Rules, 1961, these rules shall apply to

every member of the service.
MPLM/21—33
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4. Constitution of Service.-Th
ing persons namely:- e service shall consist of the

(1) Persons who on the commencement of th
i, ese rules are holdj
.Ic.n:u tantively or in officiating capacity the posts specified in Schedug

follow-

(2) Persons recruited to th
SRS Ty ek e service before the commencement of

(3) Persons recruited to th
M5 Bsigos i 0 the service In accordance with the
5. Classification Scale of Pay etc.-The class
' .- ification of th -
E?:]e;:dt:de [ieat.:: of r}::jr attt'l:;:lhed thereto and the numbt‘:l{') of l;:n!i:!;
e service s be provisi
contained in Schedule-I: PRI Xl o
Provided that the Government
may, from time to ti ad
reduce the number of posts included in the mmgm; ;:]101‘
permanent or temporary basis. 1
6. Method of recruitment.-(1) Recruitment to the
! service after the
com
o mz;gcmnent of these rules, shall be made by the following methods,

(a) by direct recruitment,
selection: by competitive examination or by

[h'.' h}' Pmﬂmtiun {}f mm‘bers Dl- f.hr_'
column (2) of Schedule-1V; service as specified in

(¢) by transfer/ deputation of persons.

(2) The number of persons recruited under cla
of sub-rule (1), shall not at any time, exceed the p;ﬁr[i;;; ;I:El:eﬁ
in Schedule-1I of the number of posis as specified in Schedule-]
(3) Subject to the provisions of these rules, the ;
’ th
of recruitment to be adopted for the purpose of {I]r[?;g ﬁyﬂ:mnm::uﬁl;

occasi
boery on by the appointing authority with consultation of the Govern-

(4) Notwithstanding anything contained in sub-rule (1
upi:zuun of the Govcrmnentfappomti:g authority, the mgi::ﬁil:f :lhl:
service so require the Gnvm-nmentfappolntmg authority, may, with
the approval of the General Administration Department +adnp{. such
method of recruitnient to the service other than those rules specified
in tl;e said sub-rule. as it may, by order issued in this behalf. .
.Appujntmmttnthel'uttnthalminv :

the posts in the service shall be made by the Gomﬁrﬂm}:;ﬁr:tﬁr:g
authority and no such appointment shall be made except after selec-
tion by one of the methods as specified in Rule 6.

Eug:}.]eﬂt?dlﬁm of eligibility of direct recruits.-In order to be
compete at the examination/selection a candidate must
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fy the following conditions, namely:-
1) Age:-

%

{n) He must have attained the age as prescribed in column (3)
of Schedule-1l1 and not attained the age as specified in
column (4) of said Schedule on the first day of January next
following the date of commencement of the examination.

(b) The upper age limit shall be relaxable upto a maximum ol
five years, if the candidate is a member of Scheduled Cas-
tes/ Scheduled Tribes and Other Backward Classes.

{c) The upper age limit shall also be relaxable in respect of
candidates who are/have been employees of the Madhya
Pradesh Government to the extent and subject to the condi-
tions specified below:-

(il A candidate who is a permanent or temporary Govern-
ment servant whether regular employee/work charged or
contingency paild employees under the State Government
shall not be more than 38 years ol age;

(i) A candidate who is a retrenched Government servant,
will be allowed to deduct from age the period of temporary
service previously rendered by him upto a maximum of
seven years, il it represents more than one spell:

Provided that the resultant age does not exceed upper
age limit by more than three years.

Explanation.-The term “retrenched Government servant”
denotes a person who was in the temporary service ol
Government or of any of the constituent units of Madhya
Pradesh for a contingency period of not less than six
months and who was discharged because of reduction in
establishment not more than three years prior to the chate
of his registration at the Employment Exchange or of
application made otherwise for employment in Govern-
ment service.

(iv)i A candidate who is an ex-serviceman will be allowed to
deduct from his age the period of all defence service
previously rendered by him provided that the resultant
age does not exceed the upper age limit by more than
three years.

Explanation.-The term “ex-serviceman” denotes a person who
belonged to any of the following categories and who was
employed under the Government of India for a con-
tinuous period of not less than six months and was
retrenched or declared surplus as a resull of the recom-
mendation of the economy unit or due to normal reduc-
tion im establishment not more than three years before
the date of his registration at any employment exchange
or of application made othcrwise for employment in
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Government service: -

(1) Ex-serviceman released under mustering out co
sions; :

(2) Ex-serviceman enrolled fi :
= g rolled for the second time and djs.
(a) On completion of short term engagement.
(b) On fulfilling the conditions of employment.
(3) Ex-personnel of Madras Civil Unit:

.

(4) Officers (Military & Civil) discharged :
on completi -
their contract (including Short SEn"lce Rc;nullia?‘ g:n‘:f

missioned Officers);

(5) Officers discharged after working for more than six

months continuously against leave vacancies:
(6) Ex-serviceman invalidates out of service:

(7) Ex-serviceman discharged on the ground that they are

unlikely to become efficient soldiers:

(8) Ex-serviceman who is medically boarded out on ac-
count of gun shot, wounds etc. '

([d) The general upper age limit shall be relaxable upto five years

in
did;f:;ect of widow, destitute or divorced women can-

(e} The upper age limit be relaxable upto two years in respect

ol gre
=+ ;’g en ci:rd holder candidates under the Family Welfare

() The general upper age limit shall be relaxable u
to five
in respect of awarded superior caste parumrpnf a Cgel;l;r}:
under the Inter-caste Marriage Incentive Programme of the
Tribal, Scheduled Castes, Scheduled Tribes and Other
Backward Classes Welfare Department;

(8] The upper age limit shall be relaxable upt
o fiv ars in
respect of the “Vikram Award” holder n:am:lrl":ia.htl:es;E »

(h) The upper age limit shall be relaxable upto a maximum of

38 years of age in respect of candidates who a
of Madhya P'radesh State Corporation ;.:ar‘:l;“fe employees

(i} The upper age limit shall be relaxabl
e in the case of volun-
tary Home Guards and Non-commissioned Officers of Home
Guards for the period of service rendered so by them subject
to the limit of 8 years, but in no case their age should exceed
38 years;
i ;Ii“.il'::;: shall ili?e age relaxations for women candidates for
recruitment in accordance with the provi of
Madhya Pradesh Civil Services (Special megiunsﬂf?::"mﬁ]}'
pointment of Women) Rules, 1997,

Note.-(1) The candidates who are found eligible for selection
under the age concessions mentioned in sub-clause (i) & (if)
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of sub-clause (c) of clause 8(1) and sub-clause (H) of clause
8(1) above shall not be eligible for appointment, if after
submitting the application théy resign from service either
before or after the selection. They will however continue to
be eligible if they are retrenched from the service or post

after submitting the application.

(2) Departmental candidate must obtain previous permission of
the appointment authority to appear for the selection.

(2) Educational qualifications.-The candidate must possess the

‘educational qualifications prescribed for the service as shown in
M hﬂduiﬂ'nl. pm\ddﬂd that'

(a) In exceptional cases on recommendation of the appointing
authority may treat as qualified any candidate who though
not possessing any of the qualifications prescribed in this
clause has passed examination conducted by other institu-
tions by a standard which in the opinion of the appointing
authority justifies the consideration of the candidate for
selection, and

(b) Candidates who are otherwise qualified but had taken
degrees from foreign universities being university not
specifically recognised by the Government may also be con-
sidered for appearing in the examination/selection at the
discretion of the appointing authority.

(3) Fees.-The Candidates musi pay the fees prescribed by the
appointing authority.

9. Disqualifications.-Any attempt on the part of a candidale to
obtain support for his candidature by any means may be held by the
appointing authority to disqualify him for selection.

10. Appointing authority’s decision about the eligibility of can-
didates shall be final.-The decision of the appoiniing authority as to the
eligibility or otherwise of a candidate for selection shall be final and no
candidate to whom a certificate of admission has not been issued by the
appointing authority shall be admitted to the examination.

11. Direct recruitment by competitive examination (except
selection from the Service of Clerical Class.-(1) A competitive ex-
amination for recruitment to the service shall be made at such inter-
vals as the appointing authority may from time to time determine.

(2) The examination shall be conducied in accordance with such
orders as the Government from time to time determine.

(3) The posts of the available vacancies for direct recruitment shall
be reserved for the candidates who are the members of Scheduled
Castes, Scheduled Tribes and Other Backward Classes in accordance
with the provisions contained' in the Madhya Pradesh Lok Seva
(Anusuchit Jatiyon, Anusuchit Jan Jatiyon Aur Anya Pichhade Vargon
Ke Liye Arakshan) Adhiniyam, 1994 (No. 21 of 1994) and such orders
as the Government from time to time issue.




(6] The posts shall be reserved for women candidates in accordance

with the provisions of Madhya Pradesh Civil Services (Special

Provisions for Appointment of Women) Rules, 1997

(7) The posts shall be reserved
the instructions of the General M;Ealﬁﬁ;:pﬂepannmpm candldtales i

(8) In such cases, where experience of some period has been

12. List of candidates recomme Selection Commit

A nded by the e
;::;i IE lid'I‘iue Selection Committee shall forward a list of candidat

ged in order of merit, who have qualified by such standard: ::

(2) Subject to the
provisions of these rules and
Pradesh Civil Services (General Conditions of 5;\!1:&;:: fiﬂrcsmalcé%j;a

candidate will be considered fi
; or appointment o
cles in the order in which their names appear Itl? IT: li:;aﬂahh T

(3) Inclusion of a candidate’
_ te’'s name in the li
: st confers
; 233:?:::1; aunll::ss the appointing authority is satisfied Z?I;:_g ;‘ti;ctl':
e \y considered necessary. that the candidate is oth
able in all respects for appointment to the service P

(4) The list tssued
the date of lasue. by the committee shall be in force one year from

13. Probation.-Eve
, rso
pointed on probation rm-r}; I;P:rtﬂdnnfrm:::r;n service shall be ap-
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14. Appointment by promotion.-(1) There shall be constituted a

committee consisting of the members‘mentioned in Schedule-IV for
making a preliminary selection for probation of eligible candidates. But
if the nominated members other than the member presiding the

ng/promotion committee in respect of the posis to be filled up
motion do not represent the category of Scheduled Castes or

oy

scheduled Tribes, then one officer of the said category of the same
status shall be included in the promotion committee and number of
" members of promotion committee shall be extended to that limit.

(2) The commitiee shall meet ordinarily not exceeding one year.
(3) The rescrvation in promotion shall be made in accordance with

the provisions contained in Madhya Pradesh Civil Services (Reserva-
tion in Promotion and Limits on the Extent of Zone of Consideration)

Rules, 1997.

(4) Twenty five percent of posts of Assistant Grade IIl shall be filled
in from amongst the members of the Class IV service who have passed
Higher Secondary School Examination from a School situated in
Madhya Pradesh and have put in atleast five years service on the basis
of seniority tempered by merit.

15. Conditions relating to eligibility for promotion/transfer.-
(1) Subject to the provisions of sub-rule (2) the committee shall
consider the cases of all persons who on the first day of January of that
year had completed not less than such number of years of service
whether officiating or substantive as specified in column (4) of
Schedule-IV the post or posts declared equivalent thereto from which
the promotion is to be made and or within the zone of consideration in
accordance with the provisions of sub-rule (2).

(2) The provisions of Madhya Pradesh Civil Services (Reservation in
Promotion and Limits on the Extent of Zone of Consideration) Rules,
1997 shall apply for zone of consideration for promotions.

16. Preparation of list of suitable persons.-(1) The Departmental

Promotion Committee according to Madhya Pradesh Civil Services
(Reservation in Promotion and Limits on the Extent of Zone of Con-

sideration) Rules, 1997 shall prepare a list of such persons as satisfy
the conditions prescribed in Rule 15 and as are held by the committee
to be suitable for promotion.

(2) The list so prepared shall be ordinarily reviewed and revised
every year.

(3) Separate list shall be prepared for each Cadre of the service.

(4) If in the process of selection, review or revision it is proposed to
supersede any member of the service, the committee shall record its
reasons for the proposed supersession.

Explanation.-A person whose name is included in a select list but
who is not promoted during the validity of the list shall have no claim
to seniority over those considered in a subsequent selection merely by
the fact of his earlier selection.
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17. Select list.-(1) The list as finally approved by the appointing
authority shall form the seleet list for promotion of the members of

service from the posis mentioned in column (2) of Schedule-IV to the
posts mentioned in column (3) of such schedule.

(2) The validity of select list shall be in force till 31st of December

of such calendar year, in which calendar year the select list shall he
prepared for promotion:

Provided that, in the event of a grave lapse in the conduct of
performance of duties on the part of any person included in the select
list a special review of the select list may be made at the instance of
Ihe appointing authority and the committee may, ifit thinks fit, remove
the name of such person from the select list.

18. Appointment to the service from the select list.-(1) Appoint-
ment of the employees included in the select list to the post borne on
the cadre of the service shall follow the order in which the names of
such employees appearing in a select list:

Provided that where the administrative exigencies so require a
person whose name is not included in the select list or who is not next
in order in the select list may be appointed to the service, if the

Government is satisfied that the vacancy is not likely to last for more
than three months.

(2) It shall not ordinarily be necessary to consult the committee
before the appointment of a person whose name is included in the
select list unless during the period intervening between the inclusion
of his name in the select list and the date of his proposed appointment
there occurs any deterioration in his work which in the opinion of the

appointing authority is such as to render him unsuitable for appoini-
ment in the service,

19. Trial period.-Every person appointed by promotion in the
service shall be appointed on trial for two years. But if the concerned
post is also of the direct recruitment then the trial period shall be equal
to the probation period prescribed for that post.

20. Pay and Allowances of the officers & servants. The officers
and servants of the Adhikaran in the sanctioned pay scale for the post
of their service subject to revision of pay from time to time by the State
Government shall receive pay and dearness allowance admissible

thereon and such other compensatory allowances as payable to State
Government servant from time to time.

21. The other conditions of service.-The other conditions of
service of the officers and servants of the Adhikaran in the matter of
claims such as leave, provident fund, superannuation age, pension &
other retirement benefits, medical reimbursement, travelling al-
lowance, leave travel concession, etc., as well as service conduct and
disciplinary proceedings for misconduct, shall be governed by the
same rules and procedure as are applicable from time to time to the
Government servants holding posts under the State Government.

22, Interpreta
- thlemmumn : : d to limit
[ ' Nothing in these rules shall be construe

b pawér:';! tll:E Government to deal with the case ol any

v abridge Ihem these rules apply in such manner as may appear to it

person to who ssh
B ding to these rules in
'. peal & saving.-All rules corresponding

or ﬂt;nznedlately before their commencement are hereby repealed in
":', pect of matters covered by these rules: M S
- rder made or action taken undei

¢ Pr[:t;msft?all?at:em;l}é:nwg to have been made or taken under the
i poncllng provisions of these rules.
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lating to the inter-
tion.-If any question arises re
les, it shall be rcfcrr‘&d to the Government, whose

'SCHEDULE - I
(See Rule 4)
Name of Post in- Scale of Pay Rs. r;;t[: Classification
cluded
(2) (3) (4) (5)
. Registrar 12000-375- 16500 1 Clas&i
. Deputy Registrar 10000-325-15200 1 Class-
. Section Officer 6500-200- 10500 2 Class~i:

. Private Secretary 6500-200-10500 1 [N(;ll?s&—u.].
5. Personal Asstt. 5500-175-9000 4 Class-111
6. Jr. Accounts 5000-150-8000 1 Class-111
7. ::z:;itanl 4500-125-7000 2 Class-IIl
8. Assistant Gr. 1 4500-125-7000 4 Class-II1
9. Stenographer 4500-125-7000 2 Class-1I1
10. Librarian 4500-125-7000 1 Class-1I1
11. Assistant Gr. I  4000-100-6000 4 Class-1Il

(Upper Division
iy 3050-75-3950-80- 1 Class-111
e 45904125 Spl. Pay
10 Class-IlI

13. Assistant Gr. IIl 3050-75-3950-80-
(Lower Division 4590
Clerk)

e

1 As amended by Notification dated 28-1-2005
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(1)

(2) (3)

14.

15.

16.

Driver
Daltary

Peon

3050-75-3950-80-
4590
2610-60-3150-65-
3540 +50 Spl. Pay
2550-55-2660-60-
3200

'SCHEDULE - 11
[See Rule 6(2)]

MADHYASTHAM ADHIKARAN OFFICERS

RULES, 2002

percentage of the number of
vacancies lo be filled in

Name of posts included in ser-
vice [Present Post)

(2)

Total No. of Posis

&

+ By direct
recruitment/
by competi-
tive examina-

tion or by
- slection

By pmm:}tmrn
of the mem-
ber of the ser-
vice on the
establishment
of the office of
the Madhya
Pradesh Mad-
hyastham Ad-
hikaran

(5)

Temporary trans- Re-

fer/Deputation from marks

other services

(6)

CPLEINDO R LN -|T

o
—_

Registrar

Deputy Registrar
Section Officer
Private Secretary
Personal Assistant
Junior Accounts Officer
Accountiant
Assistant Gr. 1
Stenographer
Librarian
Assistant Gr., I1
Steno-typist
Assistant Gr. III
Driver

Daftary
Peon

—_—
- e B B e B = B e e

N o

By deputation from
the member of Higher
Judicial Service.

By promotion of Sec-
tion Officer or by
deputation of the
member of Lower
Judicial Service.

By deputation of
suitable person of
M.P. Finance & Ac-
counts service/Sub-
ordinate Accounts
service cadre, but in
case of non-
availability of services
of such officer, the
posts may be filed by
promotion of Ac-
countant.

By promotion of de-
partmental steno-

typist having pre-
scribed qualifications.
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(4)

. (5)

30 years

30 years

30 years

(i) Having passed Hindi Typing examination
from the Madhya Pradesh Shorthand &
Typewriting Examination Board.

(iii) Working knowledge of Hindi & English
Shorthand ordinarily with a speed of 60
words per minute in Hindi & English Shor-
thand

Having passed Higher Secondary Examination
from M.P. Board or Board recognised by M.P.

Govt. and having passed Hindi Typewriting Ex-
amination from the Madhya Pradesh Shorthand

and Typewriting Examination Board.

() Should have passed Class-VIII examination
from Divisional Board Recognised by Govt.
of M.P.

(i) Holding licence of light vehicle driving is-
sued from any regional transport office of
M.P. Govt. having efficiency in driving of
vehicle available in office.

Passed 5th Class examination from District
Board recognised by the State Govi. of Madhya
Pradesh and knowledge of cycling.

(1) (4) (5) 6) @
11. - 100%
12, 10086 -
13.  75% by
direct recruit-
ment and
25% by the
members of
Class-1v
14. 100% -
15. - 100%
16. 100% -
SCHEDULE - 111
(See Rule 8)
5. No. Name of the posts Minimum Age
(1 (2) (3)
¥ Stenographer 18 years
2. Librarian 18 years
3. Steno-typist 1B years
+. Assistant Gr. III 18 years
5.
: Driver 18 years
A Peon 18 years
S. Upper Ed
i o sl ucational & Other qualification
(1 (4) (5)
1. 30 years Passed Higher Second .
ary (10+2) from an
recognised Madhya Pradesh Board and HindJ;
Shorthand examination passed from Madhya
Pradesh Shorthand & Typing examination
"i:‘f';il:a;l and having knowledge of English
2. 30 years Degree in library science from Institute recog-
nised by M.P. (’imrthprsfmncc shall be given to
those ss igher lifi -
perlcncem. ng hig qualifications & ex
3. 30 years (1) _Higher Secondary examination, and

ISCHEDULE - IV
(See Rule 15)

Name of the post from which
promotion is to be made

Name of the post to
which promotion is to
be made

(2) . (3

Section Officer (Pay scale Rs. 6500-

200-10500)

Junior Accounts Officer (Pay Scale
Rs. 5000-150-8000) and Account-
ant/ Assistant Grade-1 (Pay Scale

Deputy Registrar (Pay
Scale Rs. 10000-325-
15200)

Section Officer (Pay
Scale Rs. 6500-200-
10500)

Rs. 4500-125-7000).

Assistant Grade-II (4000-100-6000)

Accountant/Assistant
Grade-] (4500-125-
7000)

s

I As amended by Notification dated 28-1-2005
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(3) (4) + (5) (6)
4. Assistant Grade-II 3050- -
80-4590) fer 75-3950-  Assistant Grade-]| 2. Vice-Chairman or a Mem-
(4000-100-6000) ber nominated by the

Chairman of the Tribunal
-Member.

3. Additional Secretary Law

5. Personal Assistant [5500—1?59000,1 Private Secre
;sﬁm-zm-msml

6. Stenographer (4500-125-7000
: ) Personal Assistan
o (5500- ]?5_9'::]‘]} . and I..Egiﬂ-lﬂ:iv& Affairs
' enotypist (3050-75- 4 Departmen
oo iy SO0 Senagraphe 450, et
8. Daftari LB b years Member of the committee con- There shall be
s }32510 60-3150-65-3540+50 Assistant Grade-I]] stituted by Chairman of the essential to
(3050-75-3950-80- ' Tribunal, from time to time. pass the Ac-
. 4590) counts Lrain-
. Peon (2550-55-2660-60-3200) Daftari (2610-60- . P
gllﬁﬂ_—ﬁﬁ—aﬁqﬂ-}.ﬁﬂ promotion on
P Pay) the post of Ac-
_ countant
hi: QP::I?d of  Members of Departmental Promo- Remarks 4. 5 years -do-
' ifying tion Committee
Service for 5. 5 years -do-
P?}I:ﬂ:;: - P 6. 5 years -do-
3ilmwn in 7. 5 years -do-
(1) So— 8. 5 years -do-
® (5) (6) E 9. 5 years -do-
L 5 years L. Principal Secretary /Secre-
tary Law and Legislative
Affairs Department
-Chairman.

2. Vice-Chairman or a Mem-
ber nominated by the
Chairman of the Tribunal

-Member,

3. Additional Secretary Law
and Legislative Affairs
Department

-Member.

2. 5 years 1. Principal Secretary/Secre-
tary Law and Legislative
Affairs Department
-Chairman.






